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(of the Bench delivered by Hon'ble Shri P,K.
Kartha , Vice Ghairm3n( J))

Heard the learned counsel of the applicant,, The

applicant has filed'this ijpplication being aggrieved by his

noh-regularisation ,to the post of Gornraercial Inspector,

The learned counsel for the applicant states that the

applicant has been considered by the respondents for

regularis^isiand that the pendency of the present application is

]

standing in the v^ay of the respondents in passing the

necessary order* In view of this, he craves leave to
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ivithdrdiv the present application with liberty to file

a fresh application on the same cause of action if he

still feels aggrieve'd. Accordingly, after hearing the

learned counsel of the applicsntv the applicant is allowed

to •..vithdraw the application with liberty to file a fresh

application on the same c^use of action in accordance with

law, if so idvised.

There will be no order as to costs.
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